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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

CAMP ¢ NAGPUR

0A.NC. 302/94

Shri Lekheshuwar Ohannelal Beliya +e. Applicant

V/s.
Union of India & Ors, : «e. Respondents

CORAM: Hon'ble Vice thairman Shri Justice M.S.Deshpande
Hon'ble Member (A) Shri M.R.Kolhatkar

: Appearance
 RBGhcded-rosn!
for the Applicant

Shri Vivek Bhangade
for Shri M.G.Bhangade
Advocate

for the Respondents

ORAL JUDGEMENT 5 Dateds 20,4.1294
(PER: M.S.Deshpande, Vice Chairman)

Respondents! counéel states that the appeal is
still pending and it would be disposed of within a
"period of three months, ‘Since the departmental —
; remedies have not been exhausted, we dismiss the
application with a direction to the appellate authority h
to decide the appéal uitHin three months from the date
of communication of this order, _Liberty to approach the

Tribunal should the applicant feel aggrieved by the order

passed by the appellate authority,
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